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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: q 9 db Lb /RG/LP Dated: £'LOI.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sandeep Kumar
S/O Roshan Lal
R/o Kandna Tagood, Mughalmaidan, District Kishtwar

vide notification No. 1360 of 2021/RG/LP dated 17.11.2021 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

T\%
ussain)

minisLrationra r
(Syed
Regist

No: q 83 – (Ie> RG/LP D,t,d, on–-o f-$494
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sandeep Kumar , Advocate

. ..... for information and necessary action .

Registrar lstration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ ro q2„'4/RG/LP Dated: Q"LOI.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parveen Singh Charak
S/O Kuldeep Singh Charak
R/O Sector-3 (Pvt.) near Old Tube Well, Channi Himmat, Jammu

vide notification No. 1139 of 2023/RG/LP dated 03.06.2023 for a period of one

year has been extended till 31.12.2026 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

\

By Order

Mo$3%
(Syed jtaba Hussain)

Registrar Admirajration

gal- qB RG/LP Dated. t>-]- -o I -T£LG

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Paween Singh Charak, Advocate

. ..... for information and necessary action.

Registrar !ati'on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Si kgbLA/RG/LP Dated: 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ravinder Kumar
S/O Isher Dass

R/O Village Kanthal, Tehsil Bani, District Kathua

vide notification No. 1151 of 2023/RG/LP Dated 03.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

a iii76
(Syed.hmtaba HissIain)
Regist rar Administration

Ah
No:qqq- loOt RG/LP Dated: Ba
Copy forwarded to the: -

t
2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ravinder Kumar, Advocate

. .. ...for information and necessary action.

Regjst ral Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

„... ', {*„ ,-„„ .,.~: .L.'.=.='
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akhil Bharti
S/o Shri Kanwar Paul Singh
R/o H.No. 66, Ward No. 1, Police Station Road,
Tehsil Ramgarh, District Samba

vide notification No. 3007 of 2024/R(,/LP Dated 09.12.2024 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absotute?ZfM1 lenrollment A
Advocate is ordered there before.

By Order

dhaBI>e
(Syed ba Hu;sJin)
Regist rar Administration

q-’,No: /667– tUtU RG/LP Dated: b'+–O f -£Z,W
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Samba

pPC ,9-90UrtSt High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akhil Bharti, Advocate

... ...for information and necessary action.

Registra
ID

istrtation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ a#2614 /RG/LP Dated: U_OI.2026
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Dhanyata Kumar
D/o Rakesh Chander Kumar
R/o 45-A Small Plot Gandhi Nagar Tehsil & District Jammu

vide notification No. 3012 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

lxM
(Syed Nfti©ba #1Iss;in)
Registrar Administration

A.JNo: reIIc-'-aa RG/LP D,t,d, o_i:_cd–UX
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Dhanyata Kumar , Advocate

. . . .. .for information and necessary action

Regis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: Sq qJ2o9£ /RG/LP D,t,d q 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hem Raj
S/o Late Shri Amarnath
R/o H.No. 111, Main Road Preet Nagar Tehsil & District Jammu

vide notification No. 3016 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
\J.No: toga - S-q RG/LP D,t,d, It 61 1 2626

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hem Raj , Advocate

. .. ... for information and necessary action.

*'.„Registr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ gg olaf,9 S /RG/LP D,t,d q 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. IVladhav Bhushan

S/o Neiya Bhushan
R/o Ward Noi. 1, Ramnik Vihar Tehsil & District Kathua

vide notification No. 3025 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed UISS

Registrar Administration

\No 7 /, /No: lobo - C + RG/LP Dated: aoNb

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Madhav Bhushan, Advocate

. .. ... for information and necessary action .

>6
min'istlraltionR'KEy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: iC d 21 ri /RG/LP Dated q 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akarshit Sharma
S/o Shri Vijay Sharma
R/o Village Bhatyari P/o Kanhal Tehsil Bishnah District Jammu

vide notification No. 3006 of 2024/RC,/LP Dated 09.12.2024 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unlesa U
Advocate is ordered there before.

By Order

>4
jtab;-hilssain)(Syed'

Registrar Administration
\J'

1:) /111} / O // a11111 1:E8 (

„„ loCg– +( RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Assoc,iation,Jammu

pPC ,9-9ourtsl High CoUrt of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Akarshit Sharma, Advocate

. .. ... for information and necessary action.

Registrar ' miliislrhtion



9

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: lb)( /RG/LP Dated: 6? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Bhupesh Mehta
S/O Krishan Lal Mehta
R/O H.No.122/2, Sanjay Nagar, Tehsil Jammu South, District Jammu

vide notification No. 80 of 2023/RG/LP Dated 10.02.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollmentM
Advocate is ordered there before.

By Order

atv
(Syed ;a Hu\sJain)
Regjstrar Administration

qJ
abiC0N„ to?C , 83 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Bhupesh Mehta, Advocate

. . .... for information and necessary action.

Aaf#
RegistralqC;imi'nibt;ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: g/ d 9624 /RG/LP D,t,d o1 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Achyuta Sharma
D/O Virender Kumar Sharma

R/O House No.3A, Sector7, Trikuta Nagar, Jammu

vide notification No. 1196 of 2024/RG/LP Dated 23.07.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

f)&
(SyediWab; hJssain)
Registrar Administration

\vJ'2 , 2„, IO€',- 11 RG/LP Dated: aIIbI
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Achyuta Sharma , Advocate

. ..... for information and necessary action.

Regjst raF tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: g' 2o2 f /RG/LP Dated o + 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Neeraj Kumar Sharma
S/o Shri Suraj Praksh
R/o H.No. 59, Village Bandrai Tehsil Sunderbani District Rajouri

vide notification No. 3188 of 2024/RG/LP Dated 31.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

No: lb la - qI RG/LP D,t,d,

Copy forwarded to the: -

ol / 8// 262 C

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Neeraj Kumar Sharma , Advocate

. .. ... for information and necessary action .

IIeRegist

AN
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: go a] Pc,Jf /RG/LP Dated' 6 1 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nimesh Gupta
S/o Shri Neeraj Gupta
R/o Ward No. 4, H.No. 47 Adarsh Colony Tehsil & District Udhampur

vide notification No. 2959 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

NTINo: 1/DO - I/Dl RG/LP D,t,d,

Copy forwarded to the: -

o? / 6 1 /2 ,Jr

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nimesh Gupta, Advocate

. .. ... for information and necessary action.

7(
Fmi iris\tr;tionRegist.
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ & Iq 2o26 /RG/LP D,t,d 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Novid Ul Hussan
S/o Shri Mohd Shamim
R/o Dara Dullian Tehsil Haveli District Poonch

vide notification No. 2961 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' itab! ssain

Registrar Andministration

\20No: IIe>8 - Jg RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Novid Ul Hussan, Advocate

. .. ... for information and necessary action.

\

Registr£rmninf£irbt lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: t : ':1/2D2£/RG/LP D,t,d, o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammad Humza Siddiqui
S/o Fasi Ul Mulak Siddiqui

R/o H.No. 97, Bun Astan Tehsil and District Kishtwar

vide notification No. 2951 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of exa aI enroll .
Advocate is ordered there befbre.

By Order

(Syel tabg lssain)
Registrar Administration

No: 11/6 -23 RG/LP Dated: 6+It,I f 2oAe
Copy fOIwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

Mr. Mohammad Humza Siddiqui, Advocate
. .. ... for information and necessary action . '

Regis1 itration

qpJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a> &lao}6 /RG/LP Dated '4 Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nangwa Thayas Sponbo
S/o Shri Stanzin Lotus
R/o Sponbo Sankar, Tehsil & District Leh

vide notification No. 2955 of 2024/RG/LP Dated 06.12.2024 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mc vocate is ordered there before.

By Order

(Syed1 naa lslsain)
Registrar Administration

:aiNo: IIl'T - 3\ RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, I,eh
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Leh

CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nangwa Thayas Sponbo, Advocate

. .. ... for information and necessary action.

Regjst rar
\raI .

\

litrhtionm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ Z Li',1 2.2 X /RG/LP D,t,d
g

67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Naveen Rahil
S/o Shri Yash Paul
R/o Dehrian Tehsil & District Rajouri

vide notification No. 2956 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soug©@ before the date of expiry unless the abSQlute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed
Registrpr Administration

,Va
o +l6l1 ) areN„ 1132 - 39 RG/LP Dated:

Copy fOIwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Naveen Rahil, Advocate

. .. ... for information and necessary action.

tiT%
trationRegjstra in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: £Yq/2o2r /RG/LP D,t,d 6? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohammed Kaif Wani
S/o Shri Manzoor Ahmed Wani
R/o Dar Mohalla, Krawah Tehsil Banihal District Ramban

vide notification No. 3187 of 2024/RG/LP Dated 31.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licen€e/enrollment must be
sought before the date of expiry unless the absolute/final enrottmeMl=
Advocate is ordered there before.

By Order

(Syed1 [aba' }ssain)
lstrar Ad nistration

No: t 1 qa –q 7 RG/LP D,t,d,

Copy forwarded to the: -

OII 2o2(

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Ramban
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge LlbraYl High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr Mohammed KaifWani, Advocate

. . . . . . for information and necessary action

Regist ;#m ltion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 66 a1 262X/RG/LP Dated: o ? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faisal Irshad Sheikh
S/o Shri Irshad Ahmed Sheikh
R/o Gatha, H.No 107 Tehsil Bhaderwah District Doda

vide notification No. 3183 of 2024/RG/LP Dated 31.12.2024 for a period of one
year has been ,extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
VL final enroMM
Advocate is ordered there before.

By Order

(Syed
Registrar Administration

NHA.ot 161 /Jo26 1 'No: \ \ LIB- Sg RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Bhaderwah
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Doda

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Faisal Irshad Sheikh, Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ dIe?HoA /Rd/LP Dat,d O + 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shariq Mehmood
S/O Mohd Azad
R/O Village Janyar, Tehsil Haveli, District Poonch

vide notification No. 2161 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel [Jskain)
Registr pr Aqministration

No: t+ge-63 RG/LP D,t,d,

Copy forwarded to the: -

' 6//9624

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shariq Mehmood , Advocate

. . . .. .for information and necessary action

dye
igt}itionRl .dm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 6g a{ 2o26 /RG/LP Dated:
V

07 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sarthik Rathore
S/o Shri Ram Singh
R/o Chakras, Palmar Tehsil & District Kishtwar

vide notification No. 2976 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the C,ID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed }sain)
Registrar Administration

No: 116'I - + 1 RG/LP D,t,d,
Copy forwarded to the: -

o? toll A,acP;

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Kishtwar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sarthik Rathore, Advocate

. .. ... for information and necessary action .

Aa
minis-t ’ationRegistrJl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 26>e /RG/LP Dated: og 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yuvraj Bharti
S/O Ghari Lal
R/O Pouni Chak Wand Brahmana Tehsil & District Jammu

vide notification No. 30 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
Apd

o1 1262 C 'No: 111?- 77 RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yuvraj Bharti , Advocate

. .. ... for information and necessary action .

dvbZ
minisfrdtionRegjst



22

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2624 /RG/LP Dated: . q 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shivank Sharma
S/o Shri Satish Sharma
R/o H.No. 632 Mohalla Pirkho Tehsil & District Jammu

vide notification No. 2980 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

M4
(Syed jtaba HUssain)
Registr: ministration

o//Jo,tGNo: lIR6-8Z RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Shivank Sharma, Advocate

. . . .. .for information and necessary action

Regjst hmfiiAiJation



23

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

oiC /RG/LP Dated at 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yaser Rashid
S/o Shri Abdul Rashid
R/o Kalaban Tehsil Mendhar District Poonch

vide notification No. 2998 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel lssain)ltabg

Registrar Allministration

262No: liga - lg RG/LP Dat,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Yaser Rashid, Advocate

for information and necessary action

Regisfr: in 1IIation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: +2 dP aM /RG/LP Dated: 64 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pahul Preet Kour

D/o Shri Satinder PaI Singh
R/o Dutta House Workshop Morh Omara near Tata Motors,
Tehsil & District Udhampur

vide notification No. 2964 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye' iain)
Regisl rar Administration

\PJ.
(No: 11?6-\IoS RG/LP Dated:

Copy forwarded to the: -

' ? / . / /,.a

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pahul Preet Kour , Advocate

. . . . . . for information and necessary action

Z a
Regist}: .dminigtratlon
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HIGH (-'OtRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gB 2 GRt /RG/LP Dated
1)

6701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rajeshwar Singh
S/o Shri Rajinder Singh
R/o Nagri Parole Tehsil Parole District Kathua

vide notification No. 2967 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

qJolIJb26 \ -No, t R.Lf - 1 1 RG/LP Dat,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Kathua
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Rajeshwar Singh , Advocate

. .. ... for information and necessary action.

A E

min'is't\ra\tionRegist i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: qq d :. PC /RG/LP Dated o 7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rachna Devi
D/O Hem Raj
R/O Chachawah, Tehsil (;ool, District Ramban

vide notification No. 56 of 2022/RG/LP Dated 23.02.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel ;ba !ain)
Registr: ministration

olNo, la la - Iq RG/LP Dated: J aSe

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Ramban
CPC e-Courts, High Court of J&K and Ladakh1 Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Rachna Devi , Advocate

. . . . . .for information and necessary action

Regis+t
>6
tionminis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: Ipgal 2o26 /RG/LP Dated:
n

o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vikas Sangral
S/O Rashpal Singh
R/O Block No.203 Ghorakwalan, Tehsil Ramgarh,
District Samba

vide notification No. 363 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye: mab: lssain)
Registr: ministration

No: 122 Oz ;? ? RG/LP Dated: '*/. ' /,.,'
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Samba
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vikas Sangral , Advocate

. ..... for information and necessary action .

RegistrafmninYst}a:i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: PD Jd /RG/LP Dated: o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jatin Sharma
S/O Romesh Sharma
R/O W. No.16, Mohalla Purani PoonchTehsil Haveli District Poonch

vide notification No. 1075 of 2023/RG/LP Dated 02.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

#4 nbV.

ltaba Hubsain(Syel

Registrar Administration

a 4 / O / / J C)a ( IO!!
No: tRig - 3 g RG/LP Dated:

Copy forwarded to the: -
1

2

F 3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Poonch

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Jatin Sharma , Advocate

. . . . . . for information and necessary action

Re: minis
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

'?'} d ? oH/RG/LP
17

Dated oa 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tania Ashrif
D/O Mohd Ashrif
R/O H. No.80, W.No.5, Mohalla Kamsar, Tehsil Haveli District Poonch

vide notification No. 35 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

£cbMtr}e
(Syed baba HI\sgain)
Regist ri inistration

6 f 1962 rNo: { a2>e -q3 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Tania Ashrif , Advocate

. .. ... for information and necessary action.

&a$4
ministPationRegist ra

Ara.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: q& &7 /62//RG/LP Dated 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vansh Sharma
S/O Vinod Sharma

R/O Green park, Officers Enclave, Udheywala Tehsil & District Jammu

vide notification No. 33 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(sydd naa iain)
Registrar Adbministration

atNo: 12 qq- 51 RG/LP Dated:

Copy forwarded to the: -

oil Doc

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Vansh Sharma , Advocate

. . . .. .for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2 b)C /RG/LP Dated: o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Keshav Verma
S/o Shri Rajesh Verma
R/o 138-G, Sector-1, Durga Nagar ( Roop Nagar)
Tehsil and District Jammu

vide notification No. 3022 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

'’I.. t;.;'\No: IA gX-S? RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Keshav Verma , Advocate

. .. ...for information and necessary action

Regi Lon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: go q/ 262C /RG/LP Dated:
li

a 7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohazib Rafiq Malik
S/o Shri Mohd Rafiq Malik
R/o Chamalwas Banihal, Nikcihal Tehsil Banihal, District Ramban

vide notification No. 2952 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel isain

Registrar Agministration

No: t : Co - GI RG/LP Dated: Dll iOC

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohazib Rafiq Malik , Advocate

. .. ... for information and necessary action.



33

HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

81 '£ /RG/LP6 Dated 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nazia Kouser
D/o Shri Munir Hussain
R/o Manyal Tehsil Thanamandi District Rajouri

vide notification No. 2958 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy1 iFabalIHussain)
Registrar Aqministration

No, IR 68 -1g RG/LP Dated, 2 02e

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association,Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Nazia Kouser , Advocate

for information and necessary action

[6
minibtFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: 8; d 96 X /RG/LP D,t,d
V

6701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tabish Ayub
S/o Mohammad Ayub zargar
R/o Bandas Tehsil and District Doda

vide notification No. 2988 of 2024/RG/LP Dated 09.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel lussain)

RegistraR an inistration
No: 121e -83 RG/LP Dat,d,

Copy forwarded to the: -
1
2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Tabish Ayub , Advocate

. .. ...for information and necessary action .

d%
Registt rAtion

Rad
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ 83 ql 262{ /RG/LP D,t,d
lg

at 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Singh
S/O Krishan Singh
R/O Vill. Sungal (Lehar), Tehsil Akhnoor, District Jammu

vide notification No. 2165 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl ltalfa' LSsa

Regist ] .dministration

JG2No: \ R & q - qf RG/LP D,t,d,

Copy forwarded to the: -
1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Karan Singh , Advocate

. .. ...for information and necessary action

d;c
Regis Irb 'ration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

By qI a 6///RG/LP DatedNo ©701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kunal Sharma

S/O Hakumat Raj
R/O Ward No.10, House No.6, Vijaypur, District Samba

vide notification No. 2739 of 2023/RG/LP Dated 26.12.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed -iaba lb&iiI)
Registrar Administration

qJ
04 /6//262eNo: IRq 9 -?? RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Samba

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kunal Sharma , Advocate

. . . . . . for information and necessary action

Registl

q 1

:tmiii itIlti-on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

9cQI/RG/LP Dated O ? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Dheeraj Thakur
S/O Rattan Singh
R/O Buttan, W.No 07, Tehsil Katra, District Reasi

vide notification No. 2725 of 2023/RG/LP Dated 22.12.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed ;aba' Lain)
Registrar Administration

96)No: 13 .b - 1,3o7 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Reasi
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Dheeraj Thakur , Advocate

for information and necessary action

'a76
dmiiligtPationRegist'r:

bJ
\/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 86 bf DOG /RG/LP Dated: 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vandhna
D/O Bishan Dass

R/O Pla Danga, Kamble Danga, Tehsil & District Udhampur

vide notification No. 2076 of 2023/RG/LP Dated 13.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel liitab£ lssain)

Registrar Aqministration

a aSNo: (,1IOg p IS RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vandhna , Advocate

. . . . . .for information and necessary action

Regis; r

qd~
bmiili's\l£iiill
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

84 2o2£/RG/LP Dated
a

O? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Bhaavika
D/O Rakesh Kumar
R/O Jiapota Raja Bazar Akhnoor Tehsil Akhnoor, District Jammu

vide notification No. 1869 of 2023/RG/LP Dated 08.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

04 /o / /JoJeqp:No: 1316 -23 RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Bhaavika , Advocate

. .. ... for information and necessary action.

Regist lal
AFa.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

f/RG/LP Dateda o ? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Arushi Sharma
D/O Romesh Chander
R/O Rada Da Kot, Malhar Tehsil & District Udhampur

vide notification No. 1838 of 2023/RG/LP Dated 06.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
soug Bt before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

!kr„,(Syel qaa
Registrar Administration

No: IS99- 31 RG/LP D,t,d,
Copy forwarded to the: -

o // 262e

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Arushi Sharma , Advocate

. . . . . . for information and necessary a ction

::::J@min

q,Hd,
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’ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 89 e/ Jam/RG/LP Dated: al 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Devleena Sharma
D/O Rakesh Kumar

R/O Near Bustand (Upper Mohalla) Jandrah, Tehsil Dansal, District Jammu

vide notification No. 94 of 2023/RG/LP Dated 10.02.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sy: lssain)-uitab
Registrar inistration

No: 13 %9 - 31 RG/LP Dat,d,

Copy forwarded to the: -

6//Jo 24

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Devleena Sharma , Advocate

. .. ... for information and necessary action .

blM
.dmiriigrRegist

Spa
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HIGH (-"OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acl 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: go el Jo. /RG/LP Dated o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shabia Akhtar
D/O Abdul Quyoom
R/O Village Mangi Dhara, Tehsil & District Rajouri

vide notification No. 99 of 2022/RG/LP Dated 24.02.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

Registrar Aqministration

P621No: [3RD- q7 RG/LP Dated:

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Shabia Akhtar , Advocate

for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

?/ e:/ 2626/RG/LP Dated: 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Obaid Imtiyaz Mir
S/o Shri Imtiyaz Hussain Mir
R/o Budhli Tehsil Chilli Pingal District Doda

vide notification No. 2962 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel ljtaba' !sain)
Registrar Administration

//262No: 13'Te - SS RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Obaid Imtiyaz Mir , Advocate

. . . . . . for information and necessary action

Regisl
Ad

amis ILl};Tion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: cia e1 2626 /RG/LP
PI

Dated 0701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sohail Ahmed Khan
S/o Shri Mohd Shabir Khan
R/o H.No. 26, Ward No. 01, Manjakote Tehsil Manjakote District Rajouri

vide notification No. 3192 of 2024/RG/LP Dated 31.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

', t'./,„, \J'No: 13<6 -6 a RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Rajouri
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Sohail Ahmed Khan , Advocate

. .. ... for information and necessary action.

Regist
db(
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45

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: q3 r /RG/LP Dateda 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ehtsham UI Haq
S/o Hussain Ahmed
R/o Takia Kalaban, Tehsil Mendhar, District Poonch

vide notification No. 3013 of 2024/RC/LP Dated 09.12.2024 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottmenan
Advocate is ordered there before.

By Order

(Syed1 jtaba hUsslain)

Registrar Aqministration

No: 136 V - +1 RG/LP D,ted,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LibFaY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ehtsham UI Haq, Advocate

. ..... for information and necessary action .

Bai
Regist I .dm stration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

?? e/2,JC /RG/LP D,t,d
1)

07 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aditya Dutta
S/O Rajinder Dutta
R/O H.No.23-B, Bakshi Nagar, Jammu

vide notification No. 446 of 2018/RG/LP Dated 02.07.2018 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

Registrar A(}ministration

1962No: 1 3 la -II RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Aditya Dutta , Advocate

. . . ...for information and necessary action

anilygtFakionRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMtJ
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

q< e/ 2696 /RG/LP
Bg

Dated 61 Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Diksha Devi
D/O Devinder Kumar
R/O Village Cheka Bhaderwah, Tehsil Bhalla, District Doda

vide notification No. 1476 of 2021/RG/LP Dated 16.12.2021 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(syd t: Iain)taba

Registrar Administration

'96£(No: 1386 - ga RG/LP Dat,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Diksha Devi , Advocate

. . . . .. for information and necessary action

Regi \£t}ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N,: q6 # ao9e /RG/LP D,t,d
l

o ? Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pallvi Prasher
D/O Rameshwar Sharma

R/O V.P.O Roun Domail, Ward No.1, Tehsil & District Udhampur

vide notification No. 1531 of 2021/RG/LP Dated 17.12.2021 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
\d

. 1 1 £6 JeNo: 1388 -qS RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Pallvi Prasher , Advocate

. . . . . .for information and necessary action

TH
IAdmiiri-gtrbtionRegis1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: JaX/RG/LP Dated: 6701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sheetal

D/O Rattan Singh
R/O Ward No.3, Upper Bazar, Tehsil & District Ramban

vide notification No. 1602 of 2021/RG/LP Dated 18.12.2021 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
q.J .

6//JG>r 'No: /3 ? C qfD3 RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Ramban
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Sheetal , Advocate

. . . . . .for information and necessary action

LLM
Regis\ll;mnilfi£t\r'Jtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ qC dPa%/RG/LP D,t,d: 6 7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Soyam Basharat Qureshi
S/o Shri Basharat Hussain
R/o Village Draba Qureshian Mohalla Tehsil Surankote District Poonch

vide notification No. 2985 of 2024/RG/LP Dated 06.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

bbfHulsai’n)(Syed
Registrar Administration

No: tHoR - II RG/LP Dated: ' 6 \j9©e
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Soyam Basharat Qureshi , Advocate

for information and necessary action

W
Regis1 .dm

. qa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 9t>ac /RG/LP Dated: 6701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ajaz Ahmed Qureshi
S/O Alam Din Qureshi
R/O Bufliaz, Dandi, Tehsil Surankote, District Poonch

vide notification No. 31 of 2022/RG/LP Dated 23.02.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

96
(Syed ltab; Hdssain)
Registrar Administration

qJ
61 /Poa£No: ILI la - Iq RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Ajaz Ahmed Qureshi , Advocate

. ..... for information and necessary actio

76
RdmTl;iiIraIRegi

\ n-Ap

ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: too & a baG /RG/LP Dated
PI

DI Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vaishali Sharma
D/O Ravi Kumar

R/O H.No.44, W.No.15, Shakil Nagar Dhar Road, Udhampur

vide notification No. 1572 of 2021/RG/LP Dated 17.12.2021 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed iWa ii\IJsain)

Reglstr<UPlninist'ration
bll£b£eNo: 1 Lf a b -aT RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge,Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Udhampur
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Vaishali Sharma , Advocate

. .. ... for information and necessary action.

Rl n( niX lation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 ot &/262£ /RG/LP Dated
a

67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Munaza Tabassum
D/O Tariq Hussain Bhat
R/O Mohalla Bun, Tehsil & District Doda

vide notification No. 1907 of 2022/RG/LP Dated 14.11.2022 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel ;sain)
Registrar Administration

'Jo2No: It{28 - 3 g RG/LP D,t,d,
Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Doda
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Munaza Tabassum , Advocate

. .. ... for information and necessary action

b&
AdmrHiitFation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: / O£ a 2626/RG/LP Dated 0701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamal Preet Singh
S/O Baldev Singh
R/O H.No.112, Ward No.4, Kama Khan, Tehsil Haveli, District Poonch

vide notification No. 1079 of 2023/RG/LP Dated 02.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

$6
(Sy1 itab£ ulssain)
Registrar Administration

/ /2o2Iq.34 - q3 RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamal Preet Singh , Advocate

. .. ... for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /og d
a

2©2//RG/LP Dated 6 + 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Nishad Ahmed
S/O Mohd Sadiq
R/O Bachianwali, Tehsil Haveli, District Poonch

vide notification No. 1138 of 2023/RG/LP Dated 03.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed hain)Faba1

Registrar Administration

No: Itf qq - S 1 RG/LP Dated:

Copy forwarded to the: -

'6/ / JUI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Nishad Ahmed , Advocate

. . . . . .for information and necessary action

'giskrmdmi% iii

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \by a4 2o26 /RG/LP D,t,d oP Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Imran
S/O Razaq Ahmed
R/O Potha, Tehsil Surankote, District Poonch

vide notification No. 2170 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Sye:1 %bat iain)
Registrar Administration

\'pJ
6% / 6 ' oJ ,No: Iq C9 -Sc7 RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Poonch
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mohd Imran , Advocate

. ..... for information and necessary action.

Regist
\'_-a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 c>< ©4 JaX/RG/LP Dated: 0701.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Parvaiz Ahmed
S/O Mohd Maqsood
R/O Channa, Khour, Sungri, Tehsil Chassana, District Reasi

vide notification No. 2120 of 2023/RG/LP Dated 28.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syel taba' !sain)
Regjstrar Administration

AJaT 161 1 962CNo: tq Go- ( 4 RG/LP D,ted,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge,Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association.Reasi

CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Parvaiz Ahmed , Advocate

. ..... for information and necessary action.

Regist

\d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: loG &42cl£ /RG/LP Dated
a

0% 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Adil Ashraf
S/O Mohammad Ashraf Rather

R/O Munpora, Wuyan Eidgah Mohalla Tehsil Pampore, District Pulwama

vide notification No. 1849 of 2023/RG/LP dated 08.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed i)a Hus£

Registr: ministration

No: }968- if RG/LP Dated,

Copy forwarded to the: -

6//J&2C

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Adil Ashraf , Advocate

. .. ... for information and necessary action .

-#6oa
Registt .dministrhtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 1 .g e/2626 /RG/LP Dated bT 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Aashia Maryam Jaan
D/O Abdul Rashid Mir

R/O Hayihama Bungam, Tehsil & District Kupwara

vide notification No. 774 dated 19.09.2019 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed lba Huslalin)
Registrar Administration

oa 1962No: Iq ae -B RG/LP Dated,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Kupwara
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Aashia Maryam Jaan , Advocate

for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ ++

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

log d = d( /RG/LP
I

Dated o?- 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Baasim Mir
S/o ZIamir Un Nabi Mir
R/o H.No. 404, Gandhi Nagar Jammu

vide notification No. 3172 of 2024/RG/LP Dated 26.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

d)6
(Syel [iaba lsgain)
Registrar Administration

lo2(No: Ivey- 91 RG/LP Dat,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions JudgeIJammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Jammu
CPC e-Courtsl High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Baasim Mir , Advocate

. .. ... for information and necessary action.

Regis

q&–d
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: /.? e/ 2b2e /RG/LP D,t,d
T)

67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Fayaz Ahmad Dar
S/o Mohd Shaban Dar
R/o Kandizal Awantipora, District Pulwama

vide notification No. 3045 of 2024/RG/LP Dated 13.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the ('ID.

The renewal / extension of provisional Jcence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration

\'Ed161l262( 1No: itTqa -? ? RG/LP D,ted,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association,Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Fayaz Ahmad Dar , Advocate

. .. ... for information and necessary action.

M,„.b
q,-J

tation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: \
a

'ol£/RG/LP Dated o:?Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farooq Ahmad Pajwari
S/O Mohd Ismail Pajwari
R/O Babademb Road, Habbakadal, Tehsil South, District Srinagar

vide notification No. 2293 of 2023/RG/LP Dated 30.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

I
(Syed bba

Registrar Agministration

No: 1 g.o - 67 RG/LP Dated,

Copy forwarded to the: -
bl 1 2o21

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Farooq Ahmad Pajwari , Advocate

for information and necessary action
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

96 JK /RG/LP Dated aT 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Hashim Majeed Shah
S/O Abdul Majeed Shah
R/O New Colony Palpora, Noorbagh, Tehsil Eidgah, District Srinagar

vide notification No. 1053 of 2023/RG/LP Dated 01.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the LID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enro
Advocate is ordered there before.

By Order

(Syed La $uUJ iiI1)
Registrar Administration

\J e

6 //JG26No: IS'’g - tg RG/LP D,ted,

Copy fOIwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LlbraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Hashim Majeed Shah , Advocate

for information and necessary action

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: //2 o#262C /RG/LP Dated 6 +01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Kamal Jeet Singh
S/O S Manjeet Singh
R/O Dharamgund Tral, District Pulwama

vide notification No. 3055 of 2024/RG/LP Dated 13.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the LID.

The renewal / extension of provisionallicence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

bb
(Syed jtaba nrisbain)
Registrar Administration

qJ,%lbtlJ62cNo: lyle - a3 RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Kamal Jeet Singh , Advocate

. .. ... for information and necessary action.

d%
dminigtration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: a.at /RG/LP Dated: o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Khurshid Ahmad Naik
S/O Mohd Akram Naik
R/O Kachipora, Tehsil Rajpora, District Pulwama

vide notification No. 1082 of 2023/RG/LP Dated 02.06.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
@dlt =
( te is ordered there before.

By Order

(Syed

Registrar AdBministration

’b // y,&No: 1<gR- 31 RG/LP D,t,d,
Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Assoc,iation,Pulwama

cpc e-FouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website. ' -
Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Mr. Khurshid Ahmad Naik , Advocate

. ..... for information and necessary action.

M
ation
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

26£2G /RG/LP DatedNo: // q '1 6 ; 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir UI Amin
S/o Mohd. Amin Bhat

R/o Lane No.9 Salfia collage Road Mumin Abad Batamaloo Srinagar

vide notification No.12 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Mocate is ordered there before.

By Order

(Syed1 Taba' iain)
Registrar Administration

AJNo: tg 32 - 3? RG/LP D,t,d,
Copy forwarded to the: -

o // 269(

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mubashir UI Amin , Advocate

. ..... for information and necessary action.

Mtv
minis dtionRegistt

qJ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ IIg a/ 2.26/RG/LP D,t,d, o I- Of.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir UI Amin
S/o Mohd. Amin Bhat
R/o Lane No.9 Salfia collage Road Mumin Abad Batamaloo Srinagar

vide notification No. 14 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

A%
isain)taba'(Syel

Registrar Aqministration

No: 1 gc/o - q 7 RG/LP Dated: 6/ /262(
Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Inc,harge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mudasir Ul Amin , Advocate

for information and necessary action

PC
.d ltionRegiJt I

AH,
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

6 /RG/LP Dated: O? 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mamoon uI Hassan Jeelani
S/o Asif Hussain Jeelani

R/o Brakpora, District Anantnag

vide notification No. 3059 of 2024/RG/LP Dated 13.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syl [tabal ussain
Regjstrar Administration

qJ
'6J6No: IS LIg -gS RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge,Anantang
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Anantang
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge LibraY, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Mamoon ul Hassan Jeelani , Advocate

for information and necessary a(.,tion

Re
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

} 7 %) :'ac /RG/LP
D

Dated o7 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rabiya Yaseen
D/O Mohammad Yaseen Sadiq
R/O Ward No.12, Mohalla Kaloosa, Tehsil & District Bandipora

vide notification No. 1163 of 2023/R(,/LP Dated 03.06.2023 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment &]
Advocate is ordered there before.

By Order

(Syed Nm Huts

Registrar Apministratio

No: \{$epG3 RG/LP Dated:

Copy fOIwarded to the: -
6 //2624

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge,Bandipora
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association,Bandipora

RE: liST:rIsEs:tigh Court of J&K and Ladakh, Jammu for uploading on

Irlch?rge .LibraYf High Court Wing Jammu/Srinagar for information and
also keeping record of the same
Ms. Rabiya Yaseen , Advocate

for information and necessary action

Registt

RAJ

l
-dmiiistrhtion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/RG/LP Dated 67 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sufiya Mushtaq
D/O Mushtaq Ahmad Lone
R/O Ushkara, Umer Colony, Tehsil & District Baramulla

vide notification No. 770 of 2020 RG/LP Dated 30.12.2020 for a period of one
Year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrottmen@1
Advocate is ordered there before.

By Order

d
(Sy,dll itabat

Registrar AP

67l6 / / 262(

IT%
!sain)

ministration

No: \ <6LI - at RG/LP D,t,d,

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge,Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Assoc,iation,Baramulla

CPC e-FouRs, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge LlbraY, High Court Wing. Jammu/Srinagar for information and
also keeping record of the same
Ms. Sufiya Mushtaq , Advocate

for information and necessary action

Regist .dm
L\J

nh„
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: // 2621 /RG/LP Dated ba 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Syed Shabir Hussain
S/o Syed Gh. Mohi Ud Din Bukhari
R/o Peer Mohalla, Pattan Tehsil Kreeri District Baramulla

vide notification No. 545 of 2016 /RG/LP Dated 02.08.2016 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

Registrar Administration
q'-a

e>II 6\126lc 'N„ jg??-qq RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge,Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association,Baramulla
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Syed Shabir Hussain , Advocate

. .. ...for information and necessary action

MiT%
inisl:rationRegis\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

N„ //o &72ca</RG/LP D,t,d
O

Da 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Seerat Vaida
D/o Naseer Ahmed Vaida
R/o H.No.5 Lane No.2 opp. Ibrahim Masjid Parry pora Srinagar

vide notification No. 260 of 2025/RG/LP Dated 08.01.2025 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

yed
'gist rar Administration

hP')No: 1 feb-8 a RG/LP D,t,d,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Seerat Vaida , Advocate

. .. ... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

++ +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

caf/RG/LP Dated
a

6% 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Suhail Yaseen Mir
S/O Mohammad Yaseen Mir
R/O Achagoza Bamnoo Mir mohalla Rajpora Pulwama

vide notification No. 3081 of 2024/RG/LP Dated 13.12.2024 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

(Syed

Registrar ''\dministration

6 (No: 1 g &8 - ? S RG/LP Dated:

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association,Pulwama
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr. Suhail Yaseen Mir, Advocate

. .. ...for information and necessary action.

++6
'htionRegis1

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

122 a#2Q2£/RG/LP Dated
O

OZ 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Yousuf

D/O Mohammad Yousuf Ahangar
R/O Chanapora, Nowshera, Tehsil Eidgah & District Sriangar

vide notification No. 2282 of 2023/RG/LP Dated 30.09.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

in
.egistrar Administration

q.J
No: IS ?6 -tCo& RG/LP Dated,

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge,Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association,Srinagar
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Ms. Uzma Yousuf , Advocate

for information and necessary action

\.I#

Regis
q_–d



75

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

RG/LP Dated: OZ 01.2026

Provisional admission granted under Advocates Act, 1961 in favour of

Mr.Zubair Afzal Wagay
S/O Mohmmad Afzal Wagay
R/O Wagaypora, Tehsil Tullamulla, District Ganderbal

vide notification No. 379 of 2023/RG/LP Dated 14.02.2023 for a period of one
year has been extended till 31.12.2026 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be
sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before.

By Order

h ny6
trgsain

egistr lr Add ministration

No, l£''f - II RG/LP D,ted,

Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge,Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association,Ganderbal
CPC e-Courts, High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Libray, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
Mr.Zubair Afzal Wagay , Advocate

. .. ... for information and necessary action.

RegistraMnini;t\rJtion

J


